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MISCEALLENOUS ORDER NO. 70011 / 2020 

 

FINAL ORDER NO.70033 / 2020 

 
                                            DATE OF HEARING: 27 November, 2019 
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ARCHANA WADHWA 

 Revenue has filed the present application to 

withdraw the appeal filed by them as the same is 

covered under litigation policy. In view of the above, 
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we allow the miscellaneous application and dismiss the 

appeal under litigation policy. 

(Dictated and Pronounced in open Court) 

 

 SD/- 
        (Archana Wadhwa) 

 Member (Judicial) 

  
 

 
 SD/- 

              (Anil G. Shakkarwar) 
                                                              Member (Technical) 
Nihal 

 


